718

BEFORE THE HON’'BLE NATIONAL GREEN TRIBUNAL
AT NEW DELHI
ORIGINAL APPLICATION NO. 1348 OF 2024

IN THE MATTER OF:

Anand Puri Govind Garh Tank Road
Residents Welfare Association
Through Mr. Ranjeet Kumar

President/ Authorised Representative ... Applicant
AND
Government of NCT of Delhi and Ors. ... Respondents
INDEX
S. No. PARTICULARS PAGE
No.

1. Annexure-A-11 01
Nazul land Resolution Dated
23.11.1963.

2. Annexure-A-12 02 - 03

Request for the allotment of land by
the Kalindi College alongwith the
reason of declining their request of the
allotment of the land by D.D.A.

3. Annexure-A-13 (Colly) 04 -17

Details regarding Formation of survey
team alongwith survey report and the
reasons of not handing over the
possession of land to Kalindi College.

4. Annexure-A-14 18 - 29
Problems regarding allotment of
additional land, Demarcation of land
and the acknowledgment of pond on
the land.




719

Annexure-A-15 30 - 31
D.D.A being doubtful for giving
extended land to Kalindi College which
belongs to Military Department and
consist of 100 ft Road.
Annexure-A-16 32 -39
Acknowledgment of Pond on the
extended land thus Demarcation on the
land is not possible.
Annexure-A-17 40 - 41
Revalidation of Building Plan by the
D.D.A.
Annexure-A-18 (Colly) 42 - 52
Records of the land shows that the said
land does not come wunder the
Development Area as per the Planning
Department.

O. Annexure-A-19 53 -54
Survey report of the excess land
occupied by the Kalindi College.

APPLICANT

Date: 11.11.2025
Place: New Delhi

Through w
Sansar & Vinay
(Counsel for the Applicant)
Gizly Associates
Bar Room, 2" Floor
Delhi High Court, New Delhi
Ph: 9999093027; 9952296375

Email: sansar.kumar2018@gmail.com;
advvinayl0@gmail.com



mailto:advvinay10@gmail.com

S o

No Subject:- Resumption of Nazul lands from

T the D.D.A.

7o e R

TEITISET In the terms of agreement of 1937 between
the Secretary of state for India and the D.I.T. now
suceeeded by the Delki Development Authority, the {
Government had been resuming land from the iuthority iy
for the reuirement of their own departments and for \
allotment to the various institutions such as educational,
soeial and charitable ctec. In, some cases the department/ |\
institutions apply for land direct to the D.D.a. while
in others they approach the Government. In almost
all the cases for clearance from the lan%kuse polnt
the case is put up before the Delhi D fment Authority.
Again the formal approval of the D i.1s obtalned ; ;
to the replacement of land at th spé;al of the € Pl
Government under section 22(ivg§ f ghe Delhi Develop- e
ment Act., After that the p sion of land is handed
over to the L.&D.0. vwho fuf%h_r’allots land to the
department/institutlons coneerned on the terms and
conditions approved by the Government. 4All this

, process consumes a good deal of time before a

y o notification under section 28 of the Delhi Development

Act is issued.

24 The Standing Committee eonsidered the matter
and recommended that Nazul lands may not be replaced
at the disposal of the GCovernment of India under
section 22 (iv) of the Delhi Development ict, 1957,
for onward allotment to private institutions, local
bodies and cther departments atc. Instead, as Was
being done previously in the time of the erstwhile
i Delhi Improvement Trust, lands may be allotted
directly by the D.D.h. to institutions and locel
¥$6di6s 6tc, In accordance with such terms and condltions
as may be laid down on the supject, 1t was felt that ™
PG preésent orocedure IS cumbersome and the proposed
change formeke Tor fpeedi6T disposal oI _cases.

' 3 Arising out of this it was also recommended

b that as the jAuthority is the central body charged

\ with the planned development of Delhi, all vacant
Nezul lands may be taken over from the L.&.D.0. and

placed zt the disposal of the D.D.A.

4. The matterﬁ' submitted to the &uggogitgffor
~pording thelr appro tg the rerommendatlons e
’"ifstanging Ccmmitteefﬁ's ?m paras 2 and 3 above. 1

- RESOLUTION ~*
Resolwed that-recommendagiong of the gtanding
Ccommittee as in paras o orfd 8 bé approved.

e
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' 4s as follows :-

. " e position of the case
o The Governing pody ©of Ealindl Gollege has

P 21 & 22 001‘- ‘l 1'.
;12“” g \I‘k requested foF allotment of 10 acres of 1and elther
e or new site o0 the

belod
a.t the existing sit
epala. The College is ab

i oppoait.e Ba.vindra. Rang
func tiloning in a Higher Secondary School
The

ridge Area

™ | present,
‘building in Fast of Fes

.gase was referred toO the
nd where the "College is

‘. that the area of the lai
A functioning at present is a“:t 2,2 acres and does

not pertain to the D.h@
A\
'Pusa District Genﬁa gn area of 4.2 acres 15
C*
.eamarkad for College building. Out of 4.2 acres
|
- LIRC  nearly 0.9 scres is with the Military Department

and the rest of the area (1.1 acres) 1s with the

.1 acres be nanded over to the

t Patel Nager Scheme.
Planning Cell who remarked

P.37 &3
File No, {12(1);

placed belo#
/In the layout plan of

tary Department be reques ted

in their posse-
ing 6 acres

|College and the Mili

l’co surrender the area of 0.9 acre
lssion., In this layout plan an area measur

l
|18 earmarked for play field for the entire campus
lwhieh will serve 4 to 5 Higher Secondary Schools and
one Primary School alongwith this College.

b8 Accordingly the mattef was placed before the

| Technical Comittee in their meeting held on 27.7.1973«
It was decided that steps to hand over the land with
the Authority may be expedited.

E3u. On part of 1.1 acres of lanﬁ there exists one
Gurudwara and two small mrjm/m Southern and Eaatern

-.side of the College b“‘ég,nﬂ’a.ry walls. Since the site
js encroached upon it cannot be allotted to them.

-.He have already sent a reply to this effect vide
‘letter No 8/12(1)/7+ part dated 7.7.1977.
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LT o a1k & plece o

Werks & Bousingy 1% il
1and %o toe ¥alindi Gollege in tne Janak Pur :
Accordingly the matter was teken up by tpe Lands
421) and terms of a11otment

4t vas decided %

Sales Branch (Industr
ompunicated oy ‘them to the Kalindl Colleges.

V:: at:a Kelindi Gollege Authorities ¢ailed to meke

payment in time, allotment made to them earlier =

was cancelled. Also the College kuthorities ata ! P.76/N,
not accept the new site. ‘J) F

S In pursuance of the ordars quegofﬂommi.- .
ssioner(lands) dated 25. 5‘ '?%ot% gite measuring P.71/N.
1.1 acre at’ East oi’ Bast Patel Nagar Scheme was

personally visited by the Depuly Gomisa‘{.mar

(Commercial) on 1,6 70 4n the presence of the

Junior Engineer (Shri Mchan Gurbani) of 0ld Schene : P22 & 23/N.
Branch and Patwarl Shri Hari ‘Ram. Shri Gulati q’ho A

s i

is one of the members of Board of Directors of the
Ccllege and the Principal of the Gollege were also
present. The representative of the Gurudwgra was !
also present. . The ares under Gurudwara-cum- :
residence is about 80 square meters with measure-
ment of 12,20 m. x 8.5 m. The ramining area 1is
unencroached and it measures approximately 1000 sq.
meters. -This area is covered with trees etc. and

is some what undulating. ‘Since this area, vhﬁ:h is
called the Bark Area is unencroached upon, the same

could be allotted to the Kalindi College.
“.-] . 61.

|
The representative ,ut Gurudwara-cum-residence

e
J  was requested to ahdw elternative site which could
- / +
. be considered for &‘lternativa allotment so that the -

encroached area could be cleared from encroachment

.| and nanded over to Kalindi College. The area shown
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Letter No. KC/EPN/A-12/271 &i9th
July, 1979 2nd letter No. 79-80/

- A E,(Survey) and survey team, undersigned wes

" of additional land to .the Ealimdl College

A=~12/12723 from Kalindk; ge, west |
Patel Magar, E |
|

on the appointed day alongwith the
present at the site of handing over the possession

and the Chairman of the Trust, The possession

Cowdol
of the site-mey not be handed over due to the

following reasonss= s ‘

1 Management do not have any record
of the land already in 1 poa;i?.ssiop
whiebraihich, authentic of - |

the additional land canunot be given. :
| pafsticoneTiend ajready in-the oWheL-
stip of the InstituEa, It i1s possible
that the land physically dn possessio

of the society may lge‘ju;'é:re' than allotted

earlier, g I|

i) Additional land which is proposed to b'le
L -"/':'
s 2 }

I: el s A
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(from pre-page)

handed over 1§ full of water and
dimensions cannot be taken by simple
pethod of measurments Therefore,
T advised to the muagement to
arrange the possession record of the
earlier land, Survey team of this
section hes 2lso been asked to gtart
detailed mlan tible survey as
1 dimensions cannot be ascertained
without entering into water, Possession
! now can be handed over only by
geomatrical measurement established

—_————,————————

-’-DM M > 7 " T
. 7411 the su "'%,19 completed, we My
i. write to the wlme'at to arrenge ownership /s o
foo) aocunents of the.land already inm thel¥ possessioll,
h which is very mch necessary for handing over~
.| the possession of additionsl land.

——

(P, C.Jain)
5. Director(CP)

30/7/79

C-‘Or\nlpﬂruo’fﬁﬁl«"\;\nds) S \03 R

v
<
<
~
*
r_- -
o0
-J
o
\
W

!li-( 4#‘-“7 7«'/\nﬁ‘z" -
L.,, f:h,l_‘ Lb'/cc(-ft '.?WLW‘yg__f(.ffou.

: wil g \]g fg}LCC-- o
/ . = o

. ci,‘,i-z_«-,L 'ﬁjigj’fﬂ‘? 1/ -5{ 296




RN .1~ ARSI T GERT g =
Low =

0'1"' }7?3’/(— 7‘/&,., do _é}ym'.«u-‘ A cupa wl”
ﬁfwm‘r‘v& e hD ponub, o Aaw o

,Il O };,mf_.s-a'-uw eof L KobtinstD

y 52‘414‘7&.) pe  he  Aueh  doeubant Kl So

-i;."‘\-‘ Aco A v e ﬁw | aat) )
R ¥ Inter 2
\7-‘..‘1’.)';}- p&"‘V‘fdl-ﬁ"(( C’..P) """"'7\ pree ﬁo\;

Rl woalr csSe Tis29 al"/}‘j( gg/n. ""“‘

MT 4z Lot ESULe JEL Mmz‘.n.. 6

Lond. Ihe a:nr_;@ L pt pesaiavao~ o
o ’Q"'J P Aawd, DU A pbuh'ak
pls ol 22 T AR ’ %
M:’iﬂ' ﬁmmm'«#ﬁ /i esliege A~ ot B 1_:?;
bl poset it
_ %“,,.‘,_(.K' et e -

v % Mol c.{ Arrecky

o \\ DN;,\ cer ) Ao 15:9179
I i e

rg‘*lﬂ‘**j/( ﬁ_jﬁy Prcea by &u,

W&fy h

e . . ) )
) .8 /}ff(aw. A AL g Ade i ) }/f ar -

g . A

. | i
o . T ./u_‘)'&\./ - - ..-g"-'.uw\ > 7 PR,
”, '
A we 24 . oy |

* i vl 7 A " T . e

] g ST ¥ S, o
~

n _ :
-39, Cownua

1
i PN
! p

A A . /J“f ¢ - -~ "

2 = 2P o A Mees I
- = Yl =Tup I s

A 2 ) ) /J
€ ¢% Clood = , . _ . |

i - Ay T o Sy £
‘ ¥ { i e i
= -fl.\ a Lpm =y 2, I )

L /PG, i P i . C

= el - PN '
£

-‘;'{‘-‘ r (I"'t-._a“‘;‘ “‘r 7 N - i
! % / 9‘:,; <L "—f.-'.f (Q'-].t‘, {Kté‘;
fﬁ (£ ;_“ > /
' At -

fota,

=/

<] t I 1

; |
/f U B /g 7 . PO I‘




W

726

i gln
Yl

=)
HNug F- -
sy 4

p[e.ﬁ &€ -‘ﬁﬁ-”;

gg;[[ﬂb? -d’l

Sfrenowrtic Tu? (,,%,m ef

k&ﬁ/m/i’

5& P 2~

)’&ﬁcd qumri st T

Collgpe < X e
oy —, ot satel ﬁ“‘

[ € & - 7“”“;

AesrTEC

Handinz over the possession of edd’ tiorel
1end to kelindi College.

Sometine hack file of Kelindi College
was referred to this office for handing over the
vossession of additionnl lend. The 1rnd could
not be handed over at thast. time since thore uas
no reecord evailahle in the errlicr Allotment
wvlth the office, srter discuss:;ﬁmth\:ut;ollaga
arthoritin I rmdcrs‘co';&& th~t thoy »lso do” not
hevd sny record oﬁ"’-\i{xe 1rnd ovined by them, A ¢
detailed snrvey of this area hes becn got con” rted,

D (088) mar nlosse remeghdto sat the land mrncounlaed,
_,\ .

Lo\t
alrer rllo m%@&? th»?nr This ersec oph be sortsa
out. 21ohg Uith the nnin file. ?zwf

(P. 0. Tair)

e
YW\ g6, Director(G)

2 .
J
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A site measuring 4,81 Zcres was agreed for
Kalindl College, after incorporating the recommendations
of the zonel plan in the layout plan of this B-QSQ,(:CMH. .
and also by making the adjustment of 100! road,

' 8ince the area oppupied by this college
was 2 acres, the premium for the balance area of 2.81
a-cres has been recovered, The e Vg
as per notes on page 37/N @b, 17,1.79 confirmed
that the additional land required by the Kalindi
College is Nagzul Land under the managemént of
the Anthority, The possession of this site has not
‘been handed over as per the reasons pointed out
in my note dt. 30,7.79 on rages 5":1-‘56/N gince the
management was not in & position 'l:o produce the
auvhhentic record of the land {.j‘t its possession,
Now, the Deputy Director 6ﬁ%d cation, Delhi Admn,
vide their letter d 9% 79 has forwarded a copy
of the letter issued by the Govt, of India,
Ministry of Rehabilitation(Pages 82-83/Cor)
According to this letter it was decided to allot
about 3% 2cres of land behind block No. 49 East
Patel Nagar for the construction of School :It
was also mentioned in this letter that the possession
of the land will be handed over to the Director.hof
Education by the Ewxecutive Engineer, Ministry of
Rehabilitation, It is not knhown whether the possession
of this additional land was handed over 13 the Deputy
Dirtctor of Education or not. A copy of the sketch
plan showing 3.50 acres land, giving the details of this
land is placed at pagd 99/0. 4

The Brea of thi college cannot be increased.
more than 4,81 acres asg__indicated on the plan plsced

'




N

~at page ﬁ 3 /Cogp,teking into gonsideration the

(from pre-p2ge)

proposals of the zonal plsn, X they stress for
the allotment of additional land of .81 acres beyonf
the land already in the possession it is not

possible to agree, since the total area has to be

xept as 4,81 acres with the boundaries as indicated

on the plan.,

As regards, the fixing of,
points of the boundary at site, b@ﬁnot poésible_
due to the alive pond with deepﬁt,ar on the site. I
However, on the basis of deteil survey, the |
dimensions hate been fixed on the extreme of boundary
walls of Militery land at on® site and on the

extension of the college boundary on the other sifel

out of this total k4,81 acres land as :
Lndtcated on the plan,ubat-ever land pelongs '
to the DDA may be handed over by DD(08B) directly :
and the premium may be adjusted aecordinely. '

—

T

(Pa fJaﬁ
Joint Iﬁ.reé‘bor{GP)
22/11/79—

— SIS 1
|

ol e s R

10



Discuésed with Director(CP). Th this
case after the adjustment as per my note dt.
11.1.79 at page 36/N, allotment of 4,81 acres land
has been agreed. As pointed out above, this
area has been identified on the physical sirvey
of this area, Due to the doubtful ownership
and existence of the allve pond we are not in
| a position to hand-over the possession. This
| case may be forwarded to D¢ ; »pirector{0SB)
for tra;lsrer of the land é‘ﬁ?\;g the total area

! 4,81 meres of this ¢ qﬁé‘“as jndicated on the
plan @tbached at pagN98/L, In case 3.5 acre
1end already belongs to Sehool then only 1.3 acre
may be extended as indicated of this place at

| page 98/C, and accordingly the adjustment

of the premiirn has to be mede,

L

'. (P, 1n)
: Joint Director(CP)
é\\,‘y -l 6/1 p/'?g
(2 '
s“’j\\\m\\‘\f\] C@.
s R i R

6

11
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The fact.s of this case are 2s ndnr:-

V.C. B8 per ordérs dated 26,2.79 on Page 39 ante
approved the allotenti of ad’itionel land to Kalindi
College ,making theltotal erea as %,81 scres, The
premium of 2.81 éci‘éa, being the additional land has
a.lrea.ﬁy bean recovered,

The possession of this additional land has not
been handed over so due to the fact that in the rear
of this plot, a deep slive pond exists, Moreover the
ownership of the existing land in the possewsion of
the College authorities is not clear, & survey of
the land in question has been got done, a copy of
which is placed at S1p (X', which indicages the
dimensions of 4.81 ac&; Idé‘ntiflcotion of the

adddtional land is qgt fposﬂble. The increase in the

area of this p:l.otv@:gre than 4,81 acres is also not

& .
possible , due 48 the zonal road. : i

/
Tt is suggested that the posséssion of the—total™
bL‘\.P A

e onai-e, 4,81 afres may be handed over to the Coliege”

authorities, and in case it is conﬂirmed that they
already possegs mor€ than 2 acres, the adjustmcnt in

the premiunm already recomeped frol them be made,

(e.¢.

Jt. D irector(CP). .

Rirector(CP).

As decided, the site of Kelindi College was inspected
todsy by Commissioner (Lands), Director—(Hortigulture), Dys Dirs
(Hortdoulture), Siri Trilok Singk, S.B., Shri’j.l.. Namja, AeEe(S),
and the undersigned. After inspecting the eubﬁn area, the
following recammendgtions were madei—

4 AR area more than 4.81 acs. as earlier decided, cannot e
allotted to the College Authorities @ue to site limitations.
Tke proposed plot would be bounded by an existing road on
the siks, proposed Master Plan road on the nortk & east and
an existing boundary of the college in the mu..”;/"'

—

Contd. -.c‘ff{t
B N.}/

] e

13
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=1(79) :-

2. In allotment of 4.81 acs. of land, part of the
pond would be affected by the college site as well
a3 by the Master Flan Road. Part of the pond would
be filled up by the Pe¥eD., Delii Admn,, while cons=
tructing the road, and the balince portion which
would be part of the college site would be filled
by the college authorities itoelf and mot by thke DDA
Thig point may also be made clear while writing
a letter to the principal of the college.

3. Two drains are passing through the existing campus
of the college and needs to be diverted, for this
SE-IV & Director-(H) would study and. put up a
_proposal. Diversion of the drains may be dome by
DDA and not by the college autkorities.

4s If the college authorities do not agree for 4.81 mn

i of land, then alternate cap be explored
R either in Janakpuri or Pa h 22 Resident
| = 3‘,3;'! 8
; 049 AT
VeCo may mm W a lotter is semt
to the Principal of the 7
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Abtention is invited to uy detail note 4

dated 11-1-79 on page 36/N., rcgarding the increase
in the area, The total area of the College cannot
be made more than %,81 acres, Since the adjoining
lend has alresdy been esrmarked for other hise .
in the rrawevork of Master Plan/ Zonel Plan,
If necessaryy the gase fol incrrase-of S

Ivgrexsexaf FAR cen bo considered,

gt .l

e

(P.C,Tain)
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COPY

4{- * September 9,1980

XC/EPN/80/A-12/1185

Shri B.K.Malhotra

|  Director (0SB)

f Delhi Development Authority
vikas Minar

| & TI.P.Estate

’ New Delhi.

_’agdﬁﬁ
_ A\
Thank you for sie courtesy extended and discussing
the matter of allotment of land to Kalindi College.

Dear Shri Malhotra :

while discussing the above you had kindly agreed
that you will have the entire site plan examiped
thoroughly and see what maximum patch of land could be
i added to the existing land. You had also agreed to send
me a list of possible sites that could be made available
to the College in North/West Delhi. I shall be grateful
if you will kindly indicate the possible sites available
ip-South Delhi, also so that in case the College cannot

have the requisite land under norms of the U.G.Cs at its
) present site, it can have a wider choice for an alternate
. site. g

with kind regards :

e i
//;:,/f Yours sincerely,

L4 56./—
Dr (Mrs) N.Kapil
Principal.

/q
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1

East Patel Nagar, New Delhi-110008

Dated September 9,1980
_..—-'-"

lo

Shri B.XK.Malhotra
Director (0+S.B.)

S Delhi Development Authority
) Vvikas Minar
I.P.Estate W
New Delhi. yee OF

Dear Mr Malhotra :

Please refer to my letter No. KC/ERN/BO/A-12/
1188, dated August 27, 1980. (Copy enclosed for ready

s o reference)
S e
s 4 I shall be grateful if you will kindly arrange
-~ Y lnf' to send me the details as requested in the above
. sad letter, so that the Governing Body can be apprised of
J iy the complete situation, viz-awiz present land and pw
¥ D alternate sites.

With kind regards :

Yours faithfully

e
@ﬂ;c_{]c
Dr (Mrs) N.Kapil
Principal.

W

b 4
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Dateg SCPtember 9, 1980

Ref. No.__ x.ceent - 11 ’ i) > i
=G S o

shri B.K.Malhotra =%
Director (0.S.B.) - -
Delhi Development Aw Aty S

j( 56,.— \;ika% ::{inar
E)LS / .P. S at'e
‘ YD New' Delhi.
E 7L

Dear Shri Malhotra :

Phone : 587604

Kalindi College

{Delhi University)
East Patel Nagar, New Delhi-110008

Please refer to your letter No.S/12(1)74-Part,
dated September 3, 1980.

In the absence of the functional Governing Body,
the College is not in a position to take a definite
decision in the matter. Your letter under reference
shall be placed before the Governing Body in due course,
and its decision cgnveyed to you.

R
'). ;Na y Thanking you =
ot :
Oa/ {1/ S AL Yf:_»yrs sincerely,
L) & mk.fﬂ?“x'
l,“fl“\ : Dr(Mrs) N.Kapil
L Principal.
&

20



30.9.80
s/12(1)/74=Part.
BeK.lialhotrae .o o %
Director(USB) %
] \
DI'(I»JI‘S a)l‘i-klpil’ N

Principel salandi Collage,
(Delhi University)
East Patel Nagar,New Delhi.

Madam,

_ Please refer to your letter No.KC/EPN/80/
A-12/1062 dated 1st August, 1980 and the two meetlnggs
you had with Joint Director (Planing) and the under-
signed in the DDA Offices. A copy ox the plan showiing
the proposed land purporated to hgvebeen annexed to
this otiice letter dated 30thJulyy1980 was given to
you. You are novw reguested to .Qidicate your acceptance
in writing as desired in cunyjetter of even number
deted 30th July,1980 withi) . days at the latest.

<
1 Yours kaithiully.
sd/-
(B.K.Malbbtra)

Zhpmdetor (0SB)

21




The Director(0SB
Delhi Development Authority.

Dr. (Mrs)N.Kapil,
Principal,
Kaulindl Collage,
East Patel Nagar,
Hew Delhi.

Subi=- Allotment of additional land to kalindi Collage
in the Bust of Bast Patel Nagur Scheme.

B TENERN RN ]

Mad'ﬁm' 3 ) k :\"

bod |

With reference to your letter Noﬁﬁ%é./EPn/BO/A-12/
837 dated 21/6/1980 on the above aubigbﬁ.addraased to
the Lt.Governor,Delhi, I am to inf you that the ownership
of thesexisting land in the poss on of the collage /
Authoritges is not clear. 20

The increase in the ureath this plot more then 4.81% r
acres (including the existlug area in question) is not possible |.
=wnd the proposed plot would be bowided by anexisting road e
on the south, propaed master plan roud on the north and Eaat
and an existing boundary of the colluge in the West. The sl
pond would not be filled up by the DDA.Diversion of the drains
passing through the existing campms of the collage shall
be done by the DDA and not the collage Authorities.

In case the collage authorities are prepared to take
over possession of land measuring 4.81 seres including
the existing pond in the possession of tne collage
assnown in the plan annexed, acceptance 1in wrlting may g
pleuve be sent to the offiece within 15 days from the date !
of recaeipt of this letter. ‘Adjustment in the premium would g
3o mude arter it hus been contirmed that collage Authorities
pessess more thun 2 acres or lundy

Yours Fuilthiully.

i
(B. K. iaYnotra)

Director(USB) UDA.

22
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B (feelt Frvafaaran) Kalindi College
gl g\ AanY ( Delhi University )
S - EAST PATEL NAGAR,
ﬂf fTo"H' NEW DELHI-110008
Ref. No. xcreen80/ ) 17 } 13t DateaSepterierls, 1980
' b W 45 7%
The Lt.-Governor of Delhi i U g <
Raj Niwas I "‘J' o
Delhi. S A w7
-« :
Subject : Allotment of land to Kalindi College.
Dear Sir :

We would like to bring the plight of the Staff and students
of Kalindi College to your kind notice. The College is 13 years
old but it is the only College belonging to Delhi Administration
without permanent site. Every day we see or read about the imp-
rovements ordered by your esteemed self all over Delhi and with
great hopes we request you to spare a little gf your valuable time
to do something about the land problem of Kalindi College.

Earlier last year the D.D,A. had promised to give us an /
additional 2.81 acres of land in extension to the 3.88 acres /

& already in possession of the College. 50 the College would have

8

.l v

S

(\Ljhe Dean of Colleges, Dr P.L.Malhotra, feel that this{ 1lege

¥thanges in the area plans of Patel Nagar/Prasad Nagar/ °,

742 —
r-ﬂl"%ﬁ“(lr’l'fwf/ . H

Phone : 587604

had 2.8l1+3.88=6.69 acres. However, vide their letter Mo.S5/12(1)/
74 Part, dated 30.7.1980, the D.D.A, has infar us that any \
plot in this area cannot be of more than ¢y81 &cres. Other Delhi
colleges have 20, 16 or 10 acres of langp While Kalindi College

is now being given only 4.81 acres whigh fncludes a gurdwara and
a large sewage pond on the premise f\.‘ Already there are no play- I"
grourds for cur College of moregg\gs.rooo girls and how long are Y

they expected to study under su rmal conditicns is what we fail 1::::"
understand. e

¥

Sir, you being the Head of Delhi Administration to whom this
College belongs, we appeal to you that the step motherly treatmen
being given to us for all these years may please be withdrawn and
the College be given the requisite land under norms of the U.G.C.
i.e. 8 to 10 acres.

We are sure and feel that there should be no problem in
alloting the requisite land to the College by you. There is noth]
much involved except some reasonable changes at your level, in th
Plans of this area. In the past some very major changes/alteratic. ..
have been made even in the Master Plan, and the building of the
residential complex in Prasad Nagar and a commercial complex in
Rajindra Place is an eloguent testimony to this. The University a

hould cater to the needs of Patel Nagar. So it is fe “at slighl\
} nd

the present campus should give the College 8-10 acre b
the norms of the U.G.C. If some definite decision \
regarding the possibility of giving the College the ;
at 1ts present site by the D.D.A. by making reason
the area plans, we feel there is no reascn why thejdon
aspire to have a healthy academic atmosphere. ician/
n of
grate-

In this appeal we pray to your honour to s
from becoming a teaching shop. We also feel su
administrator of your calibre shall at no cost ] /
over 1000 students suffer in this manner. We sb ‘(
ful if a permanent site for the College is decl.ﬁa\

il

1’ ZE-:m‘

Presiffent

23
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' | . MV hl > -7“- Phone : 587604
$fet wifaw e Kalindi College

f(’ftwh fagafaenan) (Delhi University)
qa] g2sr 7%, 7% fesal-t East Patel Nagar, New Delhi-110008

Ref. No.__x.c.en80 '3 ,}9”7 P

DaudNovember 18, 1980

Begum Abida Ahmed
19, akbar Road
New Delhi.

Subject : Allotment of land to Kalindi College.

Dear Madam :

The College has been requesting the D,D.A. to
demarcate the land at site and hand it over to Kalirdi
College for the past twoO years. Mothing concrete has
W been docne in this regard so far. With your benign

pursuing of the matter with the Lt.-Governor of Delhi,
T am glad to inform you that a meeting was held in his
A s chamber on 6th November, 1980. In this meeting officials
f from the D.D.A. and Delhi Administraticn were also
A\ present. The Lt.-Governor directed the D.D.A. officials
that Kalindi College should be allotted at least six
acres of lard at its present site, and the problem of
erecting a proper boundary wall will be solved immediately.

Madam, it is requested that the matter of hand ing
over possessicn of land may be taken up with the D.D.A.,
keeping in mind the important issue of Gurdwara on the
premises as also the pond behind and the drains passing
through the College.

Thanking you and with warm regards :

Yours £faithfully,
T 4

Dr (Mrs) N.Kaphl
Principal.
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K> B Telephone No. : 587604

‘ Fifesd) wifas, q&t 92« A9, a8 f‘a-ai’t-

(I’mﬂ farafaarem)
Kalmdl COIIege.

M (Delhi University)
East Patel Nagar, New Delhi-8

-~
e

Ref, No. #C/Pf -2 19- Jo4 ' Dated . July 23,1981

Shri K.L.Bhatia
Commissioner (Land)

4ﬂ|—d|_ 3:]3;2;. givn:iopment Authority @}\ 1}-,;
%34\ I.P.Estate W’é

New Delhi.

A b ~9) )
Dear Mr Bhatia : ﬁ\\b‘-‘ﬁ?’}“’/

. I understand th&b‘the File regarding allotment

,,;'l of .land to Kalindi Ccllege is on your table for
Q7 \@mecessary decision.
A

ot I shall be grateful if you will kindly give me
an appointment so that I can explain you the whole
!case.

@f:fq};f: j\g) Thanking you :

v .

-1\7 f’“
g} N Dr (Mrs )M.Kapil
. \& ) Principal
" uz/,,n.&/ M

L 4

Yours S ncerely,

Ia Sl
N e
\\ \ \rr\ \ -
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DELHI DEVELOPMENT AUTHORITY

A reference has been namowdnm from
Secretary to L.G. forwarding therewith -
two letter dated 13th May,82 from Dr.Mrs.
N.Kapil, Principal, Kalindi College,
(Delhi University) addressed to the Lt.
Governor and Vice-Chairman, DDA regarding
delay in the allotment of 8.11 acres of
land to.thea College, =

commissioner (Lands) has desireqd -
that £ile ongthe subject may kindly be
put up to hifsimmediately.

% L D

( R.C. Dua )
" 2P.A. to Commissioner (L)
NOO m. H@@N.

(o9

1]

Superintendent (Inst.,)

PN "l 4
% ;



Dr. Nirmal Kapil
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: 587604

&) -
> / Telephones ot- 380661

Kalindi College

Principal (Delhi University)
East Patel Nagar, New Delhi-110008.
-N-n.ICC/A—’f.‘l/37 6&.
May 13, 1982
Mr V.SeAilawadi o
Vice=Chairman 5 h;; P

Delhi Development Authopdty
vikas Minar
I.P.Estate Q‘f’

Eﬁ Del!;i .

Dear Mr Ailawvadi @

As desired by the Lt.-Governor you had ordered the
D.De+As officials -on April 15, 1982, to allot the land to
Kalindi College on the 17th, demarcate B.ll acres at site
on. 22nd and hand over the possession on April 24, 1982.
As per allotment letter no.S/12(1)/74-Pt- the College
made a payment of B 9,800/- on April 21, 1982,

But since then nothing has been héaxd . from the DDx.
Neither 8.11 acres.of land has been demarcated at site
nor its posseasion handed over to us as- yet. I shall be
grateful if the needful is done at t:ha- earliest.

ours

ncerely,

Copy to : The lt.=~Governor
Raj Niwas
Raj Niwas Marg
Delhi.

Dy (Mrs) N,Kapll

28
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\ g ﬂw— ‘b(]/ Telephone Off. : 587604
= KALINDI COLLEGE

(UNIVERSITY OF DELHI)

¢ }/ ’ EAST PATEL NAGAR,

}{C,J /};i?)}é‘iﬂ _ /,),‘j “l /

Ll NEW DELHI-110008
Ref. No..... huw. Y DeoitRESL 22, 2987

—

Shri V.P.Cupta B
6 Deputy Director (Instl.)

,2/De1hi Developne nt Authority
\ - Vikas liinar :
. I.P.Estate

S} New Delhi. '
=
—_

Subject : Regarding allogment of land to Kalindi
‘College. PR

P
“

ko

l&y\/ ..'1\.’_-/-' ‘ .
. your 1@&:’ '0.5/12(1)/74~Pt. dated 17th
April' 1982- /,

A sum of g 9,800/-~, towards payment for 0,98 acres
_additional land allotted to the College vide Demand

Draft No.A/11 608714, dated 21.4. drawn on State Bank

of India, Karol Bagh, New Delhi:‘: Sqe Central Bank

of India, Vikas Minar, lNew Delhi, Challan No.10352,
3rd copy of the deposit Challan to. 10352 is being_for-
warded herevith for your record. - E

.+ with this deposit the College has made payment of

v © 3«79 acres to the D.,D.A., ard with the present lard avai-
lable to the College measuring 4.32 acresythe total land
comes to 8.11 acres which may kindly be demarcated at site,
and hand over possession to the College without further

o delay.

4 ' ‘
o /\(Jw\«\/ Dpreas- _ Yours faithfully,

T WNNM& e I v

29
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This is a case for allotment of land to Kalindi ]
College which 1is presently functioning in a higher secondary I|
school building in -E&st of East Patel Nagar, Zone B~6. The
plot area measures__z_.gieres and additonal area of 1:‘4‘._’31:_1:_95
was proposed to be handed over to the College and the .
formalities for another 0.9 acres of land to be taken over
4 ‘ from Military department were to be completed so that the ...
total area of the College 1s 4.3 acres. Earlier th? ;
matter was placed before the Technical Committee Meeting
held on 27.7.73. It was decided that steps.il;f hand over the ‘.
. 1and with the Authority may be expedi;jg g

Q..".The Collegd authorities ,hmré\rer. have insisted for "% x _,

- T

allotment of 10 acres of land and garlier an exercise for- .

incréeasing the plot area was done. On 26,2.79, Vice-Chairman, i

DDA .approved 2 Layout Plan indicating the total area measurinﬁ

N .
A 4.81 acres in which the land to be taken by the Military

department _:’._§ not included. ik

7' As per the approved Zonal Plan'i B=-6, the land under
reference is garmarked for primary school and higher secondar‘yl
school,_,hmu?;\drer,. is being used for a codlege. -As per the .
[ Zdnal Dev. Plan, M/ﬂfo ether college site is eamar.ked in ;

f Al f T Corin
this azéa. | The 'college is being run for quite sometime

and the grinnipal of college is insisting for allotment of |
ik

additional land to the College,” Again an exercise has been =

done to add more area te existing college. This hab'm

| achieved by making adjwstment in the 100 ft. Mastexr Plan .3gad, |

which acts as a spme and is required to be constmted %‘3

S

‘accg pith the Maste:; Plan. The factual pos;

however, “i& that, the aligiieeh of 100 f@
road has been constructed in sliqhtly ,modified f'm end
in 80 ft. road R/W, The modificatlon in the 100’§ft‘—“‘ :
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‘:w Heo fears 1982

i @
$ 2 .3

has

s been done because of existing lake which now,
Modification in
;,(‘,j A the road system is shown in the Plan %ﬁ;ﬁ%{

¥ With the modi?r'icaticn in the 'IM‘L. road R/W
e site is about 6. to B acres.

ha
been developed bf the Hort. Depit.

jncrease in the area of th

¢t . The case is mew submitted beﬁ??.ﬁ\!&the Technical

A Committee:= Q“*.\)gej: "
< o -
i} For consideratiﬁnﬂ:;‘ modification of 100ft.

road B/w-
Secondary and

11)For change of land use from Hr.
Primary School to College.
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The case of allotment of 2.81 mcs. of land to Kalindi
College 1s going for a long time. The allotment of 2.81 acs.
bas been offerred to the Kalindi College vide letter db.
| 17.2.81(ref. V.0's note dated 26.2.81 gt page 96).
n The Hon'ble Lt. Gomna;‘.-lﬁs.-wittan to Beganm
Abida Ahmed, Cheirman, sumrngg\%oay Kelindi College
vide D.0. No. 84/786/LG/B1, dt. 11.3.81(page 143/c) th.at.
the request fur allotment of additional land over and above
s already allotted, will be further examined in DDA.
The Commissioner(Plg.) in Ma- npte dt. 14.3.81 has

- mentiongd that the Kalindl College has been allotted 5 acs.
epps Of land. The justification for allotment of another

additional 1 acra of lsnd is not clear from the letter of the

oollege aqf.baritiu . The natter regarding gdditigna% 1 acre.

£
S |
<

—

/91 /578

Y
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nm-

‘ (from pro-page)
‘,“. of land shall be taken up only after hearing from the college
d authorities.
Now vide their letter No. 4-12/1847, dt. 27.2.81(page 1/c)
addressed to Commissioner(Lands) the Principal of the college has

\mmﬁiomd thet they slready have 3.38 scs. of land in their possess-
Ii?n and 2.81 acy of additicnal land has now been allotted. The
\po};aession of which is to be handed over to them. Thus a total
" of 6.69 ace. of land alresdy stands allotted in the neme of the
callege suthorities.
(Ref. drawings Out of 2.51 acs. a part of the land is an existing pond
e {and the demarcstion of the land is not feasible. Besldes, a 100!
R/W Mo sher P4n $0N:14 oo pw@&\ﬁmmh the North of this
land, An aligmment/den Bn6f this road elso is not feasible.
The w&g’ﬁ/ﬂxﬁh has no action regerding demarcation
or development of :hu' gite.
The land falle in zone B-6. The zonal plan of zone

B-6 gtands approved by the Government. As per the approved

20nsl plan of zone B-6 the land under reference(Kalindi Collegc) -
. 1p esrmarked for a higher secondary school and a primary school.
In the final report of zome B-6 also, there is no mention sbout
the location of the college at the aglte.
" A1l the sbove sotions have been teken through a file
of the 0ld Scheme Bransh., It is likely that there 1s scme file
in the Magter Plan also on the subject. The related file also

)‘J

need to be seen befure the case can be examined further and comments

glven.
Submitted please. {9
5 : ( 3.-F. SARKAR )
i) - DY. DIREGTUR(ZP)IX
Jhe u{ ‘, 12.5.91.

@R
Ak )
, ﬁrwm.t) | af—A' ﬂ: ont -
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C&ﬁ/ﬁ) Ci»‘-!(‘--uI 'C§§‘ .
Collefe R
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The ordars of V,C. at page 96/N may kindly
be seen. It was desired hy the V.C. that if and when
request For addit}ﬁﬁ;{'land is received, ths matter
may be examined ﬁyféommissinner (Planning) in the
first instance. We have been receiving requests
Ffrom the College Authorities as also from the
pirector of Education, Delhi Administration, for allot

- ment of additional land to this College,

i

2. Dr.(mre.) N.Kapil, Principal of Kalindi
College also visited this 0ffice on 20th instant
-and discussed the pase in detail. She informed t

the College is already in possession .of =
of 1and “rp o1jotment of Fhditicos
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From=pre-page

land measuring 3.79 acres is made -to the College,
the total srea shall be.B8,11 acres which will suit
their requirements, Out of the area of additional
land of 3,79 acres, we have already allotted 2.81
scres against which a premium of Rs,14,050 has also
been receivad, ¥hough the possession of this land
has not so far been handed over becesuss demarcation

of this area is not FPeasible as has been explzined
by Dy. Dir.(ZP) in his note at page 99-100/n,

[

3, 2,81 acres of land out of the total area
of additional land approx. 3,79 ascres already sta
allotted to the College, The balance area of 0,9
acres is to be allotted, The Principal of tb
requested that this area of 0,91 acres may,
at the back of the Pond as it could not by/
at this stage as to how long it will takgl/ W A
the pond, The dand requestad far has beg '\t? A
in the Plan plaged alongside. The Pri }135F¥i.
College #s of the opinion that in case th&ﬁﬂstriﬁﬂgrn
land is allotted, they shall be ahle toxgo'}}siruct [
a2 boundary wall which will pravide segyfity tg\hha
stHdents and would also restrict tgsﬁitéspasaera.

4, 1t is understocd thaagghg’FurmEr L.G,
also visited this area on 12.;ﬂ5?,enh indicated the
\aouroximate site and the theﬁ"pf additional land
with its boundarigs tg be giuan.to the Collegs and
also directed P.W.D,/Delhi Administration to immediate
construct the boundary wall around the additional land:
to be made available to the College. We have also éSE
ved a communication to this affect bearing No.F.Tf/
Site/85/Kalindi/81/CU~6621-25 dated™.5,81 from the
Director of Bducation, Delhi Administration,

S. The main issyse now, ‘which nesds examina=-,

tion ie whether an area of 0.91 acres can be allott
at the back of the existing. pond as requested by

Principal of the College,

Commissioner(L) may kindly see and .

forward the cass tg Commissioner (Planningf. SRS

o

;Aahokvaakah
“  Dir, (0S8
22,7.61

4
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1f thc additicnal land alloted to sooiety os proposed bask blue |
on plan placed opsoaite. Flaged it college authorities would nas n g i
bo in & woszitl n to built Lacir compound wall, However the boundary J
on Westorn and moriher side could easily be derarecied. Regarding »
fixation of boundary on eastcrn side tie natural coyntour of pond ;
could be followed by just shifting the allgnnent of prop. allotmeat ’
line tow.ris built-up M,I.C. Flats as attespted on Lbe plan TFlagied
1R by kkeping the total area of 8,11 acres.

This nay kindly be locked into before putting the proposal
to V,3. for apyroval plcase.
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The site has DESED inggected vith JT. gir. (PE) on 7-1i-1981.

The feasibility of the site demarcailon including the allotment of

an aiditional. arca of 0.58 acre wWad dipeusced. it is gointed out

that thr collegc ic alreudy in gJopacsion of 4.32 acres of land end

an area of 2,81 acres has further been alloted for which the esllege Feea o o
authorities have degositei t -2 AmouUnT agninst prominm of e 14090,

yurther the ccileye has request2d for allotzent of an area of J.98 y
acges more on bie vack of pond. After Le required areas the qubbnuy'
totcl collegs com; lex area wold be as under:-

f

1, prea glready vodsr pos3essi = 4,32 acres
2. Area sliotted _a@ =amgl ®
3, . %3d1. area prop., for 2l t = 0.98§"
' _—'_-_-l—-_-_---—l—-
Total = g1 *

e e

O

hs per é;"is\"ie addjticnal area of 0,96 acres can also
i|be alloc ed.to make tetal committeent of g.11 acres &S agrecd
upon by Diractlor (0SB) on PrepaLP-

Regarding demarcation of poundacy of collese site a deepP
15 jn existaace in the back of collede 28 ghown An the survey
plzn placed oprositic. catehment of this pond is nearby locality
known ag Tank Rond area which is at an higher atbitude. During
monsoon Lhe 1evel of thie pond rises considerably and x=gEx water
flows througi the existing coller€ buildin,. thus neeting with the
loke ered deviloped by J.d. ‘o ToaT pracad HAEST. "
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File No. Vﬂ lon (L Gp*-[);%/n/é V--l 1st floor,

ikas sgadan.
INA, NEw DELHI
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Dear sgir/Madam, : 1
- E )

i th r\.-erence t(‘ somletter/nlan/
£orm 'D! /form 'cC! /T\TOC d“'te.d | iy I S’—QS

| In continuation to the office letter
.‘ of even No. dated f.ﬂl’[i-qff on the above
subject I an dirccted to depform- you;

osse Conbly s office Bllosis 50
dateet 12 4944 s.‘g,.,,,,./f e S Aaf,;wn,uf

Heedful be dene within 15 days -

Visiging hours

2-.00 t 5.00 M - - i)

on Moriday & Thursday, L !‘ - ‘, 1
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=

f\_.,)~? :'

- = A



759

~ -~ . =

3 ._mjé i

[

rey.

F.E. & fJ‘l'\u}(pf* i .
91 C’_Juu.v.l&_ M“Lu-t‘wlﬁ l Q PH'C&,-) |J
= Caan .

jé""&ﬂ’w : f
Pl e 31803 I'

Thia is o CJ""‘B* ﬁe"'“"‘m ﬁ'g%'/’é"’? i

Mk tubiem And Argpyslisf o Mﬁuqm

18-8~92 amol pnbmibal olvemmnts V’Ofpi
PUC placl op p- 4sy/en

In  fuiz m/:-ecg. m&m.ﬁ_

2 Nw/& A i o 5

2 u 5(? lory ade yof- ¢ e 0137 "U—’(
ﬁq i A-\.{\qw. mmrﬂg}&(?-ﬂnwnﬁc
Time etemsd wm Lond cechby P
X" V@'@%w&&hﬁ/@g uph bt ch 405 ,u,ww(]
% ;‘MMMM&?_#%W um/wy‘"j ~
S rvaliclalion ,

S, Sopy o9 laase coae/ : .
€. Aieard wpy ?L nﬁﬂv-u’ J\qu/(&" WA|
lottes

7. cpy g challin vids which sevalidose .

E Dake upbe uidieh Aw.\bm}&%;ﬂm
&zzp_a.b—ﬂ

Mméf‘zﬂpf M

47’0\:) : (‘"’W

we aty @w s ,_F',f.!. 'dl‘“’j“ i
& .{A fﬂ'b,wf St p-rm wpf A4 7#’)(:5

Loy of i pvb cspin T i =
brevo, fo wk W ande WJE;;W : ¢

~o hue clowe o' MJ#”M cethic ' s
i SR ey

40



760

=N - Pﬂléb]di‘{};}gﬂ_
kolind( CollsF

Ak clzqr'r._ri on lﬂﬂ-tmfa, Coal Leh, Asker, oo th' (i

D:0.(L) on fo, @93, whad v Wt owe, CL\SJ'HDP -H’-&JI'

o Sebby b Rk B fun pruote) A aligl, adul

Ao ,hu-b'm'{' oun L-.d;.q't._lc‘i»r' N o ’?inl—t? de nfp 4os
Sar PR RTO  § G-,.-:,,-,‘,Q Pows ote, o) o

shods 4 A e, W-hﬁa,n,&g
W% QL M’ zq'/l'h'v“’g‘-\

i pabont A KA

41



N (o) s aan 5+ =
LA (¥ Cﬂfz}, Bl Ic20ne) Dev. Plovwn ko uvdlar 5.

Annexure bA-18=— - — -
' 25/

3 Y _
Ao be m Aetves) &®

LQ"L, .

- P

A

:j’%i‘ S ’
. “Bp (4#4)

il
“ﬂ»mﬂj wegueny Tiv (Al
Wakingdl (ol ) Easl falo) Nn_}w

¥

Jo  awrk

v
0% ook T
M @%o;):—% s

e

Di~ CnT)E- U
' M%‘A W~
F\\x“h

j s
Tae -!t::cn:yh«/ c\pp‘)ﬂu‘%ﬂdf/\-' b :4 ‘\.7
of Ka&ials Collage a0 tML{J-qL«?.u.P
para hos heon moaordes o O
2mad pon f Dk )
PL&-L\-LJ oppa\,.._,{,(.

.

94.0v (BPT)
DGR Th-n6
DRAGIPA) V-
\'—}ﬁ Uy
A DB Z a\a

DO}‘A"’C’) ;
HmuL}-.‘ L pev. Avgs-
%-Wf‘:;'*. : Lw%ﬁume
U3AS ey o :
-—"""H‘,[ Ay ediig i U

o

| R e St

=\ L Ny T

42



43

in "
ble = ~this

'IBCQ‘I‘E,

s=ite. W/,

o UL

k 4»-1”7 be chaprasl
A

e "“"‘7 vekar s I Div Lad™
&61‘ &JGYY‘;G“‘: et fr&-a-—a" 0{—;"‘-‘}__
Dav. prro .

4|

be (3cqm) “W
' &

J)Lm/ (ﬂ)fﬁgﬁé’; .
(539

DALY

.‘.'-——-;—11’
i
6. Sy

! AS o B Reconibia e s
{ i Lani & ﬁ‘—_qp\'q""{:-pfx e
0&»'{ -é.o?jth_ d:‘\:‘».ﬁ

e

31¢/9€







17 Y7 e?m(a
O sl
‘1" " ‘Hﬁ {g""cﬂf"&’ i s

“&LV“TA/}M Ml

m D

A LS




L{-ﬂ,p«.-&-ﬂ ,b\-«‘.‘r'l’]r o&w j/;a/r & 7/‘ ‘6
vl 2k, A g Gmmectine .
KwLoni H—= f-F 'ﬂ\_m_f" fla arLSs

2 b DD CLm)w

| o apadc Syl
\ ¥ L\W /ade'f-yc.hg___t_ Jel.-‘tﬂ Wl" f; M [,\j\.'\tlu,;,& :
aned 2w

pevelopral- A _9,\ Sl ﬁﬂf
DD @p)-I olatsel 13- 5 ¢ DMAW NSV

Sf M Mot evi
o 1) N sk 73-0\/ 0N M{f‘&c’&;f
’WWL’HM\

fesol'X" ]

; /GLA" Gl )%Vyc-..(_,(_ s Nt
l : &/}M Arem tan Ths lﬂ_vu.'{xﬂ

" : -: af Deve
& : G,{zuf &b oF ) &W

As a~b My

c\_:lenﬁ- e it

NL Ceh e R - OLM
e ?‘cu.. s mRAet~ . ,
~ " 1 -'umﬁt,-.\/g._,e.ﬂ—ﬁ )

Heﬁ—d @:t M—b\/ ‘L;b_oﬂﬂ?_ .lg"‘- tr~

A~ } }
\ s £
A’DC_C' ) Wws— /& v.(]!ﬂj?ﬁ

mw eta (YN
?’./D ‘l -9 ¢
' T Tk

___,_—-—-—'_'___'_'.‘
s
/M ;ru;é
/ll_}
=i jﬂ/f?‘ )5 16

BT
( .. (\ Jp’.f-"/ aw:ylr/‘z[
’ 'L?TT/ H'P" 4

! 'ﬂ__ /L ,4*:/:..44 s
i . ke 9\‘ v & M&j‘%’ g*»/ﬁV
N :1,) Rl e M/N )2 Y. __/

2y 1) u‘{f
":'T! ALY ,‘9@2)%’%&%“

13 i3 ;
"““I ‘E; "“‘“ UL (W) S G

rﬂhﬁn‘» N

PP e

46



N_

fm B“mﬁdfﬁﬁqmmiﬁfﬂﬁg?c¢m£d“%
ev-&'(’ f’L’\,\.(f’LL’R%-‘-( O A t.Z;‘:;J .

N, T ! b
Fipa) ivisg

: | Tﬁ?wy} - s )
/ o %&“}g—wq

& / \'}
) Lit1"‘:’)‘ %ﬁpf}

_f; Tt "‘1"1% %vﬁi{f-c-

fhe . Mef Ruse o01Z1
4 _ngb )

‘, ‘?m-g Qngb.k.%(] E10) d‘E}OO&TI\f},F “’i\q” &
.- 50 ALV
P A, ?U%/[L-,s-) ME b e —;k;'\q(\qn, é‘x\ﬁa A5 e

5N graH o zot
™A P dand 290% ~ Y o3 41-?%99

o
' ’tf‘S:Q'E Al '-‘(n'}m"%r\ Gmﬂ -:‘; 2132k nm’?(‘\:ﬂ’f?

; %d mrf\ and) 2R P

Bl

l /zm '

: J,Z:_ 'dw-* ‘MJJ &!%éﬂu‘fww

E Vftotic ol U 10

Wh ot I16 /ru

| Tt o it
/htv\*v/{»—‘»t wed Wllfe “ . ﬂoﬂu ;

‘ Wmdr:q,&mgﬁamm sl

| (£ /.Zta L‘f&\

| sty et SRl

g \LW e A [ w~ tttl t /

‘ el pr- chpits Con cseel P 9%' h
?‘“‘L/Mt of babpesls CGHage = RLEIVY

e
35}01?1’ Oumd MW&Lanvf’éﬂ/{%w "
r”?

T R el

47



ok 7674] S .

W%qﬁaf
Er(f.\m%pa; mbsﬂ—%rsn A =

." /L. o
T ,,_ta/ \y Y X
lef 24 v B 3

7/
e aft o eaL,%LTa\rQ»" B vo 7 @i P

seford o] R

Teh| ¥ V147,

%{ o (t’%’?

K
A (oy(/é paul)
s W=

717)

Kl has beon _s;zm;, bo fiield {C_,svc o 59 9%
é“fﬁ -L’) -"S-“i';?)u. Z’ge_pf —‘Fl.\f\, I"\&.L..:&.C-S-.CL actian ?‘{ll 5 LU

E*cv)?q %..u.q n J“ mrg{q‘ "t
d"?r?“ 3' lm?.a\%\}uf‘ ?'4‘1’(“‘&__
W— R “’L"‘“ ‘ex.rt

GG-T_F“E"J-H M"c' ’2%‘ AN &3 W\q %h)f

|



T a0 e
T% (“df'f-) :?;;d\l‘} —,.h}_d_m‘h_z{['3\_9“7,37 I.

._n'hj -.
Wis ETW«FF? z&r"‘se I (g

TN Bl 10 D ol
‘77% 17&;} S Cote. 57 me |

]ficv/aﬂf s5a( M) o

ot =, C

wfa, o fr*»@:ﬂ-’—

Pege w_ Y
' 19057 S b

49



. 769 e \
f@\@mmv%%%ﬁ%@

Y S S0 W, Se™E SoAWA,
S“"\%ﬁ, s-.'\%w, RS Sa&; T

W

4

2 A
Egeqn\‘q i
\) M 1 -
NTRE P e
ﬁ,{,\ ¢~*"}Q ql? :
7 r‘f(
!O}‘ 4( /Q&Pwr,(pi,rﬂ’o-*!l%
i P o

E 2w '

\7 b Lg}

el
- o
. e %?
MM LB "
§" Lo Yor oo Thzra {»wt flfiéL;w.uLa_«f
' 2 ; s
b 4L mre bo Lok o / _
f)']_s‘ h ]‘L\ ;: vnal /‘g:c_‘e/fi pa 1;11:‘_51,2:(«_@ (g€ [ Cf]ﬂ..kj
j’ . TR ?‘Vl(f:ﬂ ML g/f' (,(,l:(,\, L—L{-;w:i"(/va (’,éﬂ.q,,./
455 fo lle .!r(‘{‘f;hﬁaﬂ &.—-»F(a.- Le f'Ué.;_ E;uf"’
fﬂ,ﬁzf f}.xrfccrafv ({&zzﬁ, m?e'a/ﬁ,, c-.nb? &5

A reey Ce ;{?('T/‘II . .
.ﬁ-ﬁ;ru) %”»"EW o / ¢ gy MLC:
£ ;

Vi id 4

e/

2> i

50



28 Y st

w770, -

w oty W WWU‘Q AL AL, ¥
~lpredy Vo U taseloteo]
WA VMt B2~ A b Viea | =
T DOBI otk Wrerdeet
Virole ¢ Qurete | o Potttiu
Moo e VMM
Drvamct,

B Qo L flnnss i

/

Inspectis / /mm U

ik ‘5{ /-zmw\// //( }) ;;‘S‘{CY%"&
/)ffbt-"/j’ g o 7 )
28 SvSH 21

Y
—fg o ﬁ ﬁ {_h/L(JL/t'M‘ 30""!(?&

6{”1 il /€.

¢’['¢-"—/"  hfa 8

W | curmitit £V

7956
- | S sals)
ot thee :
. ) 21357
AAADW@ W)/ ijU 57 by piv(et)
~ s fod ¥ o8 J1msA) P

EﬁﬂuW? yools. Jr& ve g/n(opji*””
oos feltr Feft aﬂ’h& ":‘;&f lhe St |
v Dy DW(“-*) ,ﬁ,,_.ja’-z"t
ple - Sl Ll o Ko Lo
L Grf "”‘J(—i/;{f%‘/”‘“
i L st

VU‘? 2l [E )7

‘\qﬂ %'ﬂ qu
Mwﬂ/

L1

51



g

771

: el B 52
i . -5 .
) ek e
!:[ ' Jg-‘f»}‘o mole” o Ve jJAﬁt Vi ushi el U

| (S ohaled Fhad = Hine dw-%ﬂf
I ! [ pAAA .l ] ‘CM CG‘U ;
- ﬁ; WAL

o 97‘ A (08
N —r Ne - _S/)V(])"}JQILS‘&{.?JHH);&_

o (098 it Wﬂm-nn
1\ ' mHz:cN-) st "’A_LL %/:ﬁ _ w’}ueé
A o fewdeds T L,

| Y3 3B

t TNt

= iR 3‘\'\93
| ey mormat feaofl V19D <o P 3)
e A ot AR oot g
ol i G n 2238
L e i

= j
2 h oo s ; %’3’ L



772
Annexure - A-19

Kindly refer the note of Dy. Dir.(S)LD, vide which their office
have submitted that the file may be transferred to the Engineering Division
for Total Station Survey(TSS) and superimposed the Possession plan in TSS

plan. So that the excess area of land under possession of Kalindi College, if
any can be identified.

In view of above, if agreed we may send the file to concerned
Engg. Wing, DDA (West Zone) for executing the Total Station Survey (TSS)

and for superimposition of the same on Possession Plan.
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Agency for conducting TSS info \’(‘
‘not been allowing to enter their p ¥miesAor conducting TSS. Consequently, 2
request for allowing to conduct T

SS of their premises was sent 0 the authorities
of Kalindi College on 23-03-2021
permission could not be O :

(CP-98). But due to one reason or other the
The task was further delayed due to Covid-19

Pandemic and lockdown.
" After long pursuance and repeated requests on \9-04-201_1_,_34-06-2021 &12-07-
']21121 (CP-99 to 101) placed opposite, the TSS oF the actual land in possession of
the Kalindi college has been conducted on 09-09-2021. As the internal

| developments have not been marked the agency was again asked to provide the
full details. Finally, the TSS was submitted by the agency and placed opposite.

(CP-102).
1 According to TSS, total land area of 8.33 Acrc
' TSS plan is placed opposite for further necessary action in the w&f 1L
branch. A a
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